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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH: NEW DELHI 

O.A. No. 525/2022 

IN THE MATTER OF: 

LAXMI ... Applicant 

Versus 

MINISTRY OF ENVIRONMENT FORESTS & 
CLIMATE CHANGE & ORS. . .. Respondents 

ACTION TAKEN REPORT BY WAY OF AN 
AFFIDAVIT ON BEHALF OF THE RESPONDENT 
MUNICIPAL CORPORATION OF DELHI (MCD) 
PURSUNAT TO ORDER DATED 11/11/2025. 

AFFIDAVIT OF SANJAY HINGORANI S/O LATE 
SHRI HIRA LAL HINGORANI, AGED 52 YEARS, 
EXECUTIVE ENGINEER, (EMS) SOUTH ZONE, 
MUNICIPAL CORPORATION OF DELHI, GREEN 
PARK, NEW DELHI:-

.. I ,' 

I, the deponent above named, do hereby solemnly affirm -

as state as follows: . \ 

1. That I am presently posted as Exe~utive Engineer 

(EMS), South Zone, MCD, Green Park, New Delhi 

and well conversant with the facts of the case based 

on the official records maintained by Department I 

Resp~i:i?,ent :MCD a~d as such am competent to 

depose thereto. 

2. That the instant action taken report I affidavit is 

being filed pursuant to order dated 1111112025, of 

this Hon'ble National Green Tribunal. I ' \ • 

) 1 ! • , 

That this ) Hon 'hie Tribunal vide its order dated 
' l .> • ~ • ' . ) ' ) . 

1111112025 directed t~e respondent'f'T~·. 5 ./ MCD to 

, :,t, ; .. ,\t 
: .J . :. 3 

- · • 1 

. .. 

'• .. 
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take appropriate steps for removal of Solid Waste 

and construction and demolition waste from the site 

I land in question and file action taken report 

alongwith Pen Drive showing its action taken in this 

regard. 

4. That it 1s submitted that in compliance of the 

aforesaid directions of this Hon 'ble Tribunal the 

land in question has been inspected by the area field 

staff of EMS Department South Zone I Respondent 

- MCD alongwith officials of Forest Department on 

29/12/2025. 

5. That during the said inspection, upon noticing the 

Solid, Construction and Demolition Waste and also 

mix garbage, the same have been removed I cleaned 

by undertaking a special drive in this regard on 

29/12/2025, 30/12/2025 and 31/12/2025. The 

photographs and the Video uploaded in the Pen 

Drive showing the action taken in compliance of the 

order passed by this Hon'ble Tribunal are annexed 

herewith as Annexure -A (Colly) for kind perusal 

and reference of this Hon'ble Court. 

VERIFICATION: • 2 ~N l2j 

.. l • ' .. 
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